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L Coonnmil 1oy applicant aubimite that applleant woin JC since
<UL Trinl m pending in fhe Coeatart of wn

idarsigned and ls ul the wtage of Py

He sutimits that wite of applicant is not wisll as she his stone in o Qhll Bladir
and is advised surgary Scheduled for noxt wink Ha furthaer subimits that thara

- noothor family mamber of the applicant 1o ook after his wite. He subimits that
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R bearing na. 4 Tals fwlial f fi
v prasent complaint and otl i riE 4 (WP
g ubmits that applicant has already been admitted on Bal 1n mali
& ing FIR No. 74/18, by this court vide its order dated 1 20

APF for the State opposed the ball application as e s

major childran of the appliicant

that as par contents of the application itsall three

available to loock after the applicant's wife. He further:-submits that bai
pplication, of applicant has been dismissad several times by ' Ld. Predecessor
of this- Gour

5 | have considered the argumants advancad by Ld. APP for the

State and Ld. counsel for applicant. Applicant is in JC since 2018, Due to
Pandemic situation of Covid 19 the matter is going 1o take time to proceed

further  The medical documents of the applicant's wife has been verified by the
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oC No. 274/19
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Bi jender simh##nm
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Matter takon i through Video Conferencing (Cleco Webox

' L Wi ¥irendoar Singh, Ld. Addl.. PP far Stat

oIt N ¥ |-'|'.| |"||1.' Ly, Gounsel for applloont socused Ku
I his & the Tirat ball apoliocation w's 438 Crf Y
biahalf of applicantsacsused Kuna segking regular ‘bail, Reply filed by
Lhe ]

Arpumonta hoard

J felul of this case 18 pending. in tha court of undersigned and
& at 'the stoge of prosecution evidenas
4 Total & acoused are (nvolved: in the present case The case of

the prosecution 15 that on04 11 2019, scoused In sonnivance with athar 4
so-pocused pordons gonm|tted murder of decessed Somwati and also pave
boat ings Lo Her two sons

i Ld.  Gounsel for applicant submits that applicant and
comploinant are relatives and due to previous ennl by betwean both the
famities,  applicant has been falsely implicated in the pressnt case by

the comptainent. He also submits that as per the chargesheet the
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comp | & | nant ' i
' WL = tamily. He also submits that apolicant was | :
man intention. with' other cdo—gcoused persohe to m ar L
njuries to viatims
LG, “bounsel glaa submits that the aspnlican RE
Ll and- ngeds gara Thard is no ona (- the family of 1 app | annt
tooRatter Wis afling wite. -Ha-alsg submits that the |0 has varif it
medical  doolments of the applicent™ s wife ‘and Tound the: san
BEAUINE
b La. APP--strongly oppose the bail application as he submit

that thers are ser|ows &llega

tng initia stage of | prosecution evidence None pf the prosecultior
witniess has been examined yvet includipg the public 'witneszes  He aubmit

that T applicart s admitted on bs he’ may cbryto InElusnce 1Re
app | rcotion of og—acocused [mrar

withesses. He alsc submits that the bail

faving the ssme: roie as-attributed to the applicant. has been regently
He further

dizmizsed by Hon® ble High Court Vide order dated 0007 2020 He

submits. that co-accused Gesta also appllied interim bail twiee during the

lockdown period on one ground or Ehe other but both the times, her
A '\-'.I

Interim bayl application was dismissed By Ld ASdis)
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FIR No. 176/15
PS

Civil Lines

Ve Stata

he submite that i i i g i e
ta-accused Gesta only for 10 days. for -attending mar
e &lso submits that as pir thi Fenly of the 10 +he medic ; .
cant’ = Wite. anmexod WIEh the oresent sppliocatic 1T i
areest o epelrcant. He also scbmita that the other f ¥ el
the &pplicant opkafter i mwife He £ Ll
conducted the Fy mE e n h reply that

Bpplicant” s wite is residing with her parents and brothers, She has tw

young brothers and parents who mgy lookafter har, Ever n the Fam

the: applicant, his oWn parents are sbso avadlsble to care of |
wife

i 1. haive considered tha rival contentions of Ld APP & Ld
Counzal Tar appligant and parused the record

8 There are eerioos: @&llesations of  mirder aed | nst

gpplicant. The medical docimen

arrest of the apolicent Otherwiseé also. his-other family
aval lable to |lookefter his-allegedly 11l wife Keeping in mind 3

facts and oiroumstances of the case, at this stage no ground for bail is

made -out  Accordingly; the present bail application 13 hareby dismiss
Copy of -this .order be given dasti to the counsel fTor
app |l icant
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OC No. 427719
S Crime Branch

Bi jender Singh Vs. State

submits that out of the ane incident, the prosecution fodges three saparate







